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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 29th June, 2011

" G.S.R. 502(E).—In exercise of the powers conferred by sub-section (2A) of Seciion 10E read with clause (a) of
sub-section (1) of Section 642 of the Companies Act, 1956 (1 of 1956), the Centrai Government hereby makes the following
rules further to amend the Company Law Board (Qualifications, Experiznce and other Conditions of Service of Members)
Ruies, 1993, namely :—

1. (1) These rules may be called Company Law Board (Qualifications, Experience and other Conditions of Service
of Members) Amendment Rules, 2011.
(2) They shall come into force retrospectively w.e.f. 1-1-2006.

2. In the Company Law Board (Qualifications, Experience and other Conditions of Service of Members) Rules,
1993 (hereinafter referred to as the principal rules), in rule 9,—

(@) insub-rule (1), for the figures “26000” the figures “80000 (fixed)” shall be substituted;
(b) in sub-rule (2), for the figures “24050-650-26000" the figures “HAG + 75500-80000” shall be substituted;

‘ (c) insub-rule (3), for the ﬁgureé 22400-525-24500" the figures “HAG + 67000 (annual increment @ 3%)-79000”
shall be substituted.

[F.No.A-12018/1/2011-Ad.1V]
RENUKA KUMAR, Jt. Secy.

Note: Principalrules were notified vide G.S.R. 388(E), dated April 28, 1993 and subsequently amended vide GS.R. 503(E),
dated June 3, 1994 G.S.R. 253(E), dated May 28, 1996, GS.R. 532(E), dated November 20, 1996, G.S.R. 49(E), dated
January 31, 1997, G.S.R. 370(E), dated June 30, 1998, GS.R. 203(E), dated March 12, 1999, G.S.R. 680(E), dated
September 30, 1999, G.S.R. 683(E), dated October 5, 1999, GS.R. 588(E), dated September 13,2007.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



